
FORM A
PUBLIC ANNOUNCEMENT

(Under Regulatlon 6 of the Insolvency and Bankruptcy Board of Indla
Resolut'on Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SL RESIDENTIAL LAYOUT PRIVATE LIMITED

RELEVANT PARTICULARS
L Name SL RESIDENML m/ATE UMTED
2. thte incorporMjm mrporate detRcy 07 hne 2017

under corpryae
incogxnted

Identity No. oorpor&

5. Mdrs the re$ered omce and
principal (if arv) corporate

6. commencernent date in

7. Eqjrnated date of closure insot•vency

Bolution
Name and re«ratjon number of

ireæncy pr«essional acing as interim
resolution prMesional

9. Mdresarxi e-mail interim
resolution as reØstered

with the Board

10. Mdræs and e-mail to be used for

correspondence with the interim

resolution professional

IL LA date for submission of claims

12. of credttcys, if arm under clause

(b) subsecjon (6A) of section 21,

ascertined interim resolution

Names of Insolvency Profesjonals

identified to as Authorised
Representaüve of creditors in a ciæs

(Three namæ for each clas)

. (a) Relevant Forrnsand

I-J7

#44/1, 8th Main RW Exersm,

SÜshö.a•.r, Bar—re,
-560080

13 2024
Oder receö„ed IRPon 17 ber 2024

12 March 2025

Venkataraman

Reg No: IBBVlPA002/lP*00574/2017-2018/11741

AFA: A-'12/11741/02/061124/202972

AFA valid u to: 06 November 2024

Adiræs• E-003, VOria Haven, PaW Ram

Red$ Road, Dornlur 1st Bar—re-560071

Reestered Email:

Address: E003, Victoria Haven, Patel Ram Reddy

Road, Docnlur 1-9 stage, ængabre-560071

Email: cirpslri@grnail.com

03 2024
Home Buyer A.llottees

I Mr. Narayana Kamma

IBBI Reg No:
IBBVlPA002ØP+01072/2020202V13429
2. Mr. Surender Densani

iPA)0775/2017-2018/11348

3. Mr. TV S Prasad

IBBl/lPA003,4CAJN00406/2021-2022/14051

Profiie cf the above Repreæntatiws are

available on the IBBI -

https;/(ibbi.gcw.in/erVinsdvencyÄæsional
(a)

(b) representatnes (b) pro.'ided at Entry No. 13

are available at

Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has

ordered the commencement of a corporate insolvency resolution process of SL
RESIDENTIAL LAYOUT PRIVATE LIMITED on 13 September 2024.

The creditors of SL RESIDENTIAL LAYOUT PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 03 October 2024 to the Interim Resolution
Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class named Home Buyer
Allottees in Form CA.

Submission of false or misleading proofs of claim shall attract penalties
Venkataraman Jayagopal

INTERIM RESOLUTION PROFESSIONAL
IBB1/1PA-002/1P-N00574/2017-20i8/1174i
Date: 20-09-2024
Place: Bangalore




